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Heard Shri S.S.Sharma ccunsel for spplicant and Shri
A.K.Gaur cocunsel for respondents.

By this application.u/s 17 of A.T.Act 1985 agplicant
has prayed to punish respcndents for non cempliance c¢f the
order dated 10.7.01 passed in OA Nco.681/01. The direction
was to decide reprecsentation of the applicant within a
pericd of three months. Counter has been filed wherein it
has Lkeen stated that in pursuance cf the order of this
Tribunal representation of the applicant has been decided
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by order dated 7.3.03. Thoughl?»little ==, it oses not o
apprepriate to ceontinue the proceedings further.If the
épplicant has grievance sgainst the order passed, he
may challenge the same on the original side.

The contempt appliceticn is oaccordingly rejected.
Notices are discharged. Nc¢ order as to costs.
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